
                                    

Tezpur PS case No-337 of 2022 
GR Case No-637 of 2022 

U/S-457/380 of IPC 
 

ORDER 

02.05.2022  

Ld. Advocate of the accused person, named, Md. Ashiqul Islam 

Khan filed hazira.  

Case diary as called earlier vide order dated-27.04.2022 is 

received today.   

Heard both the sides and perused the case diary meticulously.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above-named 

accused on filing an ejahar by the informant named Md. Jamal 

Hussain alleging inter-alia that on 20.02.2022 at night hours 

some unkown culprits had stolen away some parts of bike and 

cycle from his shop situated at Napam Centre. Thereafter, he 

learnt that accused Md. Ashiqul Islam Khan had committed theft 

at his shop.   

Accordingly, Tezpur PS Case No-337 of 2022 was registered u/s-

457/380 of IPC and during investigation, Investigating Officer of 

this case had shown the accused Md. Ashiqul Islam Khan to be 

an arrested accused person in this case on 22.03.2022 as he 

has already been languishing in judicial custody in another case 

case vide Tezpur PS Case No-344 of 2022, under section-

457/380 of IPC and since from then he has been languishing in 

judicial custody.  

On perusal of the case diary, it appears that investigation of this 

case is almost completed. It also disclosed from the case diary 

that the I/O during investigation has recorded the statement of 

almost all the material witnesses and recovered stolen articles. 

On careful perusal of the case diary, this court finds that since 

from 21.03.2022, there was no further advancement in the 

investigation conducted by the I/O in this case and accused Md. 

Ashiqul Islam Khan has been detained in judicial custody since 

from 19.03.2022. 



                                    

                    02.05.2022  

At this stage, if the accused person is released on bail, the 

process of investigation of the case will be not hampered any 

more. 

Considering all these, I deem it fit and proper to allow the bail 

petition on behalf of accused named Md. Ashiqul Islam Khan. 

Accordingly, bail prayer of the accused person, named, Md. 

Ashiqul Islam Khan is allowed and consequent to that accused 

person named, Md. Ashiqul Islam Khan is allowed to go on bail 

of Rs. 10,000/- (Rupees Ten Thousand) only with one surety of 

like amount and failing of furnishing the surety the accused shall 

remain in judicial custody as fixed earlier. In the event of the 

release of the above named accused from judicial custody, the 

accused shall comply with the following conditions:- 

i) The accused shall make himself available before 

the investigating officer as and when required by 

him for the investigation of the case;  

ii) The accused shall not directly or indirectly make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to 

dissuade him/her from disclosing such facts to 

the court or the investigating officer;  

iii) The accused shall not hamper the investigation or 

temper with the evidence of the case;  

iv) The accused person shall co-operate with the I/O 

till the I.O concludes his investigation; and   

v) Accused person shall not repeat similar types of 

offences after his release from judicial custody;  

Return back the case diary to the I/O.  

Inform all the concerned.   

 

       Sri Nabajit Bhatta 
          Chief Judicial Magistrate 

                                                                                          Sonitpur, Tezpur 


